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| PT 48/97 in 14,3

Presents Shri H,.K'; Gupt a,counsel
for the respondents,

# -

Shri M K., Gupta,counsel for the
espondents has filed PT 48/ WfpraTing
or transfer of the cases mentioned therein
and pending in verious benches of the ‘
il o |
‘as they raise 'identical question of facts.

Since it is stated that idenmtical
question of facts are involwed, applications
for transfer-is allowed so as to avoid ‘
possibility of conflicting judgmenti

to the Princi al'..B_q_lflg'h
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